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A Bill further to amend the Karnataka Value Added Tax Act, 2003.

Whereas it is expedient further to amend the Karnataka Value Added

Tax Act, 2003 (Karnataka Act 32 of 2004) for the purposes hereinafter

appearing;

Be it enacted by the Karnataka State Legislature in the Sixty fourth

year ofthe Republic of India, as follows.-

1. Short title and commencement.- (1) This Act may be called the

Karnataka Value Added Tax (Second Amendment) Act, 2013.

(2)  It shall come into force with effect from the First day of

August, 2013.

2. Amendment of section 40.- In the Karnataka Value Added Tax

Act, 2003 (Karnataka Act 32 of 2004) (hereinafter referred to as the principal

Act), in section 40, for sub-sections (1) and (2), the following shall be and

shall be deemed to have been substituted with effect from the first day of

April, 2005, namely:-

"(1) An assessment under section 38 or re-assessment under Section

39 of an amount of tax due for any prescribed tax period shall not be made

after five years after the end ofthe prescribed tax period.

Provided that an assessment or reassessment relating to any tax

period upto thethe periodperiod ending 31st day of March, 2007 shall be made with

a period of eight years aftafter the end ofthe prescribed tax period.

Provided further thahat an assessment or reassessmment relating to any

tax period commencing fromm the 1st day of April, 2007 upto the period














